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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
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2 case is
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ORDER SHEET

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

No. of 198
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Serial Brief Order, Mentioning Reference " [l How complied
number if necessary with amt

of Aq : ; date of
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Thj.s case has been received on transfer.
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IN THE HON'BLE HEGH COURT OF JUDICATURE AT ALLAHABAD

IOCKNOW BENCH LOUCRNOW,

, o W
Writ Petition No. of 1981,
MOhdc BalS « 5 o » » o & Petitioner.
Versus
Union of India and others .. Respondents.
///, e 55 B ey B o
Ciaim Petition, 1
- L\
Bt Amnexure Noe 1, -
i [ )\
3. Affidavit.
' Intaerim Relief. e

Se Vakalatnama.

.--—4m----------‘--“‘d‘dﬂ~¢.---

W e

COUNSEL FOR THE rEI'ITIONER.




IN THE HON'BLE HIGH COURZ OF JUDICATURE ¢. ALLAIABAD.

LUCKNOW BENCH LOCKNOW 9 i \

qasE=

Writ Petition No. of 1981,

Y,

Mond, Rals, aged about 31 years son of Sri Abdul

- Rahman care of Gohar Hussain Alco Engineering TalKatora
 Imcknow. "

1.

’ 2,

Se

&%-/r
_‘@//
C Il
of I,
9 %‘ o).
e D, } s
‘IGCA/)\.\
(o - R\
‘1[-[ T ..*‘\\
ALl yd
e £
To

e o o o Potitioner.
Versus

Union of India through the Goneral Managera
Northern Rallway Baroda Houss, New Delhi.

Divisional Rallway Manager, Nbrthem Rallway,
Hazratganj, Iancknow.

Carriage and Wagon Superintendent Northern
Rallvay, Sick Iive Charbagh, Incknow.

e o o o Respondénts.

WRIT PEFITION UNDER ARTICLE 226 OF THE

Tha Hon'ble Chief Justico and his companion
Judges;

The humble petition of the above named petitioner
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V"
75
respectfully showeth as underse / %
1, That the petitioner entered in the service of the

Respondent No,1. as Casual labour on the post of Khalasi

under the respondent No,3. 1in June 1974,

2, That the petitioner aequired the status of
temporary Rallway servant as Khalasl after working for 1202
days as C@al labour in terms of para 2501 of the Indian
Railway Mannual read with Rallway Boards letter No,
Pc}7zfanr-s;/3(1) dated 12,7,1973 with effect from

12,1 2..‘1;. The petitioner was aanctioned regular pay scals

of Khalasi.

Se That since 12,12,74 the petitioner 1s continuously

working as temporary khalasi under the respondeat No.3.

e ~—

4, That the petitioner was also enjoyinz prevalase
of P,T.0. and Pass stc. and other facilifties avallabls

to Rallway servants.

Se That the work and conduct of the petitioner have

al along been found satisfactory and he gave no cause of

Pl (i

004\3&
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conplaint to hds superlors. %

6e fhat the token no, of the petiti%ner is 1064 and
= .
he was also 1ssued an Identity card and Card for

" medical facility.

7 T That on 21,8581 the petitioner vas restrained
from performing his dutles by respondent No,3. although
no written order was duly communicated to the petitioner,
It 1s learnt by the petitioner that the respondent No,

‘3 vide his order dated 20,9,81 dlscharged five employecs
including the petitloner. A copy of the sald order dated
f' 20,9,81 1s being amexed herewith as Amnexure No.,1. to

\ this psetition.

8¢ That the petitioner was 1llegally removed from

his post and 1s being restrained by the Respondent No,3.

9 That the respondent No.2. is the appointing authori-.
ty of the petitioner and the respondent No.3. has no

power or authority to discharge the petitioner.

106 That a number of khalasls junlor to the petitioner
who joined the servide after the petitibmer are still

[l R

sode
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working under the respondent no.3. Names of few of them
with date of appointment 1s given belows-
1.  8ri Daya Ram S)b Khashl Prasad 16,8.?5

2. 8ri1 Nemd Lall S/o Sarjoc Prasad. 14,7,75

S« 8ri Ashok Kumar s/o Sheo Shanker., 20.7.75

-

4. Srl Ram Chandra 8/0 Badloo, 661,76

S §8ri Bstu Lal 8/0 Kalleco, 28,776

$e OSri Neréndra Kumar Tewari, 26,1,.76,
T. Ro.791,

11, That 1t 15 learnt that the respondent No.3
wants %o zppoint some perscens of his own choice and
there fore the petitioner 1s being removed #n an

arbltrary and 1llegal mammer.,

12, Thet the petitioner is being removed from his

post without concluding any proper enquiry and withount

giving him eny opportunity of being heard.

f »
136 Thet discharge of the petitioner in substance s f

the removal of the petitioner,

C

14, That the order of discharge contained in Annexure

No.1:penal #n nature and entalls evil consequences

FM Ly

.0'5.
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to the petitioner.

15, Thet ro enquiry as provided in chgpter XVII of
the Indiar Reilway establishment code Vol., I. nor
under the Descipline gnd gppeal rules 1968 hawe been done.

The petitioner was gilven any charge sheet or show cause

notice prior to his discharge.

1;. That there 1s no swtion.& of retrenchment
in the establishment and provisions of Rul; 151 of the
Railway Establiéhmenﬁ Code Vol, I do not epply. Even if
there 1s éiy ssetten Qf retrenchment the principle of
last come ﬁ.rs;: go should be gpplied but in the present
cagse a number of junlors to the petitioner. as Khalasi

have been retalned.

17. That the respendent nc.2 1is empowered and
conpetent to abolish the posts of Khalasis and he may
discharge if necessary according to provisions of para

151 of the Railway Establishment Code Vol. I,

18, That no notice esccording to para 149 of the

Rallvay establishment Code Vole. I has been given to the

/- ";k’té A
petitioner nor he was paid one month's mdvence pay imlfes

”%/&M vesbe
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of one month notice.

19. That the petitioner was not engaged on contract'
for any specifiedperiod nor he is 1nqafficient or falled

to conférm to the requisitc standard of physical fitness.

L o That the reancval of the petitioner ie arbitrary,

malafide, 11legal and sgainst the provisions of Article
U .}

311 of the Constitution of Indize ss well ss | eltablished

\

cannons of gatural justice.

21, That the discharze/ remevel of the petltioner
&8 aiso against and violative of mandatory provisions |
of &rticle 14 and 16 of Constitution of India and is

discririnatory.

1
22, That the petitioner has no afﬁernazé or
efficatious remedy but to invoke the jurisdiction of

this Hon'ble Court on the following amongst other

A, BECAUSE the respondent no.2 is the appointing
anthority of the petitioner and the respondent

No.3. has no power or authority to discharge the

OOG?J

4 R
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petitioner.

B. DECAUSE th;e petitioner is being raemoved from his
Be po;t without eoncluding any proper enquiry and

without giving him any opportunity of being heard.
S c. BECAUSE the discharge of the petitioner im

substance;ié the removal of the petitioner.

D. BECAUSE the order of discharge contained in

Amnexure No.1.\'pena1 in nature and entallsevil

congequences to the petitioner.

B. BECAUSE no encluify 2z provided in Chepter XVII

of the Indisn Railwey establishment Code Vol. 1

v nor under the Descipline and Appeal Rules 19;8
have been done, The petitloner wae; given any

chargesheet or show cause notice prior to his

discharge,

. s
A A -

F, PBEAUSE there is no action of retrenchment in
the establishment and provisions of Rule 151 of
the Railvay Establishment Ccde Vol. I do not

epply. Even if there is any eeetion of retrench-

méng the principle of last come first go be

-

———-————
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should be spplied hHat in the present case a number

of junicrs to the petitioner as Khalasi have been

retained,

G, BECAUSE the respondent No.2, is empowered and

cospetent te abolish the posts of halasis and
he may discharge Af necessery secording to

provisions of nara 161 of the Rallway Establishment.

-

Code Vol. 1.

%
-/ L \&\

H,  BECAUSE no notice | to pars 149 of the Rellvay

establisbment Code Vol. I has been given to the l

S |

petitioner nor he was praid one months'adfance 1

pay in lieu of one month notice.

I. BECAUSE the petitiomr wss not enzaged on eontract

for any svecific period nor he ig ingdi'ficient

or falled to conform to the requisite standard

of physical fitnoss.

Js BECAUSTE the removal of the petitioner is arbitrary,

malalide, 1llegal and against the provisions of

Artlele 311 of the Constitubtion of Indise as well

.

e
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as, astablished cannons of natural Justice.

| & BRCAUSE the discharge/ removal of the petitloner
18 alsos agalast and violative of mandatory

provisions of Article 14 and 16 of Constitution of

4
Indiaa and 1s diseriminatory.
A . , _
23, mhat the order of discharge is wholly illegal and
has not been glven ef foct to nor it was dnly communicated
to the petitiouner.
' 24 . Phat in case the operations of order of the respobe-
5 dent No.,1. is not stayed the petitioner will suffer an
¥ -
3 irreparable loss and hés family will be gtarved.

The petitioner most regpectfully prayss-

(1) o 1ssue a writ order or direction in the
nsture of certiorarl quashing the impugned
order of discharge issued by regpondent No,3. on

20.9.,81 contained in Annexure No.1., to the

petition,

0010.

Y s

D




(2

(3)

(8)

;o
% Vo

Y )
=10

to issue a wrilt, order or direction in the

nature of mandmus directing the respondents to
treat the petitioner still in their continuous

employment as Khalasis and to pay his salary

continuously by not giving effect to the impugned

order of discharge.

to award cost of thesse proceedings to the petitioner

agalnst the rospondents,

to issue any other order or direction as this

Hon'ble Court deems £it in the clrcumstances.

Lagkoow 3 COUNSEL FOR THE PETITIONER.

Dateds 27| 7 &/
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b IN THE HON'BLE HIGHCOURT OF JUDICATUR® AT ALLAHABAD

Incknow Bench Tacknoir. s
/<Y
Writ Petition o, of 196t,
Mohd, Bals. o+ ¢« « « « » &« Potitioner.
Versus
<
Union of India and others... Respondents.
1* * 0o n
20,9,.8%
The uncer noted substitute have been discharged
en and from 21,9.81 AN, under no account. They are
S

to be allowed duty without proper authority duly

signed by the under-signed. All please Note,

1. Hold. Reis Khe T.N, 1069,

. Re Mohd YGQUb Kh. T.N. 1092,

. P8 P.K.Bose Porter T.N. 934,

4, Jamel Ahmaé S/W T.N. 892,

5, Mohd. Aslam Eh T,N. 1040.

8d/~ AJK. Mukerji
C.We 8.1 Iko,

Dt; 20,9,81,

Yol R
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IN THE HON'BLE HIGH COUR OF JUDICATURE AT ALLAHRBAD

lacknow Beneh Lacknow. ?}JQ
198 1o—. .
AB( AVIT 1t Petition No. of 1981,
/ GH COURT “"«_‘
pLLAH/\BAD 'SI

H“"‘f Mohd. Rals ¢ ¢ o ¢ o o Petitioner.
Versus
Union of India and others .  .3Respondents.

I, Mohd. Rals aged about 31 years son of Sri Abdnl

Rahman Care of Gohar Husain, Alco Engineering Talakatoria

Lacknow do hereby solemnly affirm and state s under:-

Te That the deponent .LS the netliloner in the abﬁﬁ'e
“ﬁted writ petition and has understood the contents of

i}/ ‘“) Vt o ' accompanying writ petition which were read over and
expdained to him.

2, That the contents of paras 1 to 8, 10, 11 and 23

24 of the Writ fetition are true to his personal knowledge
and those of paras 9,12, to 21 and 22 are belleved to

-

be true on the basls of legal advice.

0o

P R
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/
= That the copy of the Annexure No.1, ist rue
@

copy of 1ts original which has been compared by the

deponent,
) P "
LUCKNOW: D"PONENT.
1 97
Dated: 25 .’9.1981
. , L
I, the above naued dsponert do hereby verify
that the contents of paras 1 to 3 are true to his personal
= knowledge . Nothing material fact hias bean concealed and
A
<7 ' 5\ no part of it is false, uuhelp me God.
' I} ~
N Ul B
2L W Ay TIGRNOW: DEPGNETE .
| Dated: i&ﬁ.wai.

1, identify the deponent who has signed hefors

\ i -
¥ \ { -
(190 \ \ Q,v’\,,“\\_}.\“'
-\ \

(RKm. Amarjit Xaur)
Advocate.

l - -
Solemnly affirmed before me on ?%9.81 atq4 AMAM -
by the deponent Sri Mohd., Rals who has bech ideatiflcd by

iy VA | @.Amarjit Kanr Advocate High Court Lucknow Bench Incknow
: ‘iMissioner
Hi ure, Alls )
Luckime h‘l_:"“"“" I have satisfied myself by examining the deponent that he

\7’) g{%_.%_ / understands the contents of this arfimich were read

c% over and explained to him by me. .

e

-

/e

e
™~
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In the H Av\'b 1@ ﬂlwh' COﬂrt Of Jﬁﬁlcﬁture at h
Mo luc know Sench, Lucknowo 0‘ (o (D\J
Civil Misc, &pplication Noe , of 1985,
In Re:
Writ Petition No.49B3 of 1981,
X
N
v
Petitioner,
~ .
\,»))L&/ Union of India ang others ., Oppo Parties,
i application under Section 5 of the
_.Eng_\_iq_n_L;._mg._t ation Act,
The @pplicant begs to Submit as under :-
1= That for the facts, reasons and circumstances
mentioned in the accompdnying aff davit it is expedient
' | in the interest of jastice, it is most respectfully prayed
. 4 that the delay of making applications for amendmert and
substitution and foar setting aside abatement order be
condonede
/(jo It is most respectfully prayed that the deldy
of mdking &pplication for amendment and Substitution and

for setting aside abatement of the Writ Petition be
condoned . ,W/\,
/“ I / O

Dated -___\,/J\N”, 1€5 4 ( Eml Amar jit Kaur)
Advoca*'e
Counsel for the applicant,
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In the Hon'ble High Court of judiciture at Allahabad,

w Alrs P I h .  [PEoP————
Lw,‘. cknow sencn, Luc XMNowW,

:‘,ii ‘_.‘L:‘ Ce -’*1" iJ—C‘t J.Orl ::O. Oi\ 1985.

In Be:

'1— B o 1 - N [02%] Kal 0
Wit Petition Noe. 4933 of 1981, Gﬂf/

tioner.

e

P
L s 7T

Ve .

F¢ Vylmion of India and others .. Opp. Farties,
3,

i
3/ Affidavit in support of application

"ﬁi\’“ :‘° Nl 4 under section 5 of the Indian Limitation_Act.

— — am— — - - o— —— e - —

I, Qit.Shahjahan aged about 65 years, widow of
late i Abdul Rahman, resident of 18/9 Takia Azam Beg,
near Barood kKhana, Lucknow do hereby solemnly affirm

ané state on oath &s unéer ;-

. ? 1. Thét the petitioner has challenged his oreer of
® y & N o s Ter o - o) N O ‘:»’«‘ 'y . '_‘y‘ :
termination of his services wilea 20,9.1981 in the dbove

of the termination oreer on

That the petitioner was allowed To join his

duties on 10451983 and he was not paid his salary from

214961961 t0 96541983 ¢

‘/ U( y é(u‘ ) ‘nat the petitioner died ?n 243.1985, ledaving
\ behind his mother §ut. ghah jahdn w/o Apdul Rehman as

his leghl heir.

by That the depcnent 18 an ¢ld illerete lady @nd

2




o
m/\”ﬁﬁ'
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3 7
; Signed and verified today this'ﬂ Q)m .y 1985 at
Lucknow,. Sy ’

Ul

L
=2 “/; ‘
is wundble to do proper pairvee of the case. She was not very

well known regarding pendency of the said Writ petition, _

and in September 1965. She came to know @bout the pendency

of the above noted Writ Petition. &
| %
g |
5o That the deponent on A7 «9+1985 moved &n application

for subst itut ion and amendment which is pending for disposal,

6= | Thét the deponert thereafter gone to .@«uf;//c?:
and ongj»,o 85 ghe cdme Lucknow &nd contdcted her c:mnsel
who told that one application for setting asice ¢boten nt
of the Writ Petition and another @prlication for under

section 5 of the Limitation Act has to be moved,

7= That the delay on the part of the deponemt is
neither delibersate nor ma lafide and is liable tobe

{ 1/ '
condoned \/Ljf 2 U~

Da ted ;- 310ct ., 1985,
Lac know.,

Verification -
I, the above named deponent do heredy verify that
o ; S
the contents of par@ 1to ~ 4

of this affidavit are true to my knowledge and those of paras?
are believed to be true on the basis of legel advice. No
Part of it is false and nothing material has been conceded,

50 help me Cod.

Dated:- Octe73), 1985 il Deponent.’\)((:% 5{(w
Lua cknowe i sy ' ;
I identify the deponent who hés signeq befare me.

(KmodnarYjit Keur) '
Avocate

ASo0lennluyy af frimed before me on %) Oct., 1985,

dt\o0' 30 @.me/spwite by the deponent Snt .ehahjahan, the deponent
who héls been identified by Km.Amrjit Kaur Advocate High
Coart, Lucknow semch, Lucknow,

I heve sat isfied myself by exdmining the éeporent that she
underétands the contents of this affidavit which has been read
over @nd explained by him to me.
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IN TS HON'BLE HIGHCOURT OF JUDICATURE AT ALANABAD

e \
Tucknow Bench Iucknow.
C.M. Application No,! of 1981
Writ Petition No. s of 1981,

Mon@, Rals o » o s o Petitionery g

{u

Vargus
« Union of India and others . « . Respondents.

oed®

The above named applicants most respectfully

beg to state as unders~

That for the detalled facts and the reasons
gbated in the acompanying Writ Petition and Affidavit 1t
\/ 13 most respectfully prayed that this Hon'ble Court may
be pleased to stay the opgration of order of discharge

(Annexure No.! to the petition) and direct the Opposite

parties not to interfere with the discharging of the
duties by the petitioner on his post and he may be raid
his salary regularly or any other order or direction
vhich this Hon'ble court may deen £it and proper be also

\ \ s P
passed. \ \ j —a -
\;\\ - 4 / . x'\\j

Counsel for\ the petitioner,
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77, Ax.-
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IN THE HON'BL: HIGHCOURT OF JUDICATURE AL ALLAHABAD

Lacknow Bench ILucknow, | ”
«
CoM. Application No, of 1981

Writ Petition No,. . of 1981,
Moh@s Rais o o o ¢« o Pet:l.tioner,

Varsus

Union of India and othors « ¢« « Respondents,

as e

The above named spplicants most respectiully

beg to s tate as underse

That for the detailed facts and the reasons
stated in the acompanying Writ Petition and Affidavit 1t

is most respectfuiij nrayed that this fon'ble Court may

be 'pieased to stoy the apgration of order of dlscharge
(Amexure o, to the petition) and direet the Coposite

parvies not to interfere with the discharging of the

duties by the pebtitioner on his post and he may be patd
hils salary regularly or sny other order or direction

which this Hon'ble court may deem fit snd proper be slso

passed,

mcmm : Counsel for the petitibnér..'

DatedsA ) .- & /
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: le Gimedk A, Haur, Advweeste, Lucknow

\ Luckncw.
2= Ghrd LlE e Achazysa, Advocate, Lusknow High Court
Lucknow, il :
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cf the Coupt of . ¥ sy of hre matbels ‘; A o
S G L ol Geflely Lucknow,
‘ 7 arising out ot oeded § I7 oo apgearance is made y
e Ayt ek = SSiE 5 s ; 5
date 3 e z: ol your ‘Behalf by your some
: . 1
peged bt Tl R v - ope gulv dutherised to Act and
i
; i plsad on your behaif ;
e O e it e %
the metter wi ] be ‘hoard ai fged ip yold abserices
Given wndes m, heng seal.of -the Teibunal thig
59wl day Of fAneqies 1989, : .
o : : BRI ki s ‘ 3
L]
3 .
T oy 8 g % 1 \
UEPUTY REGISTRAR ]




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD 52/-(::-._%m,

40 Bg\iﬁ‘fj i 3 (gahdhi Bhawan,0rpeResidency -
%‘ S }g\

LJCkan -~ ///ﬁ(

lo.:AT/LKq/Jud/CB/fg Dated tho - __.,. o s

r-“-' - —— L ’

(“)/F’ ;7

TeliNa, o of R G

AFFLISALTY

Meht  Kacs
Vorsus ' /7$
RESPONDENT's

To

e
A

“»\

™

-

(¢ Lot Hugsaton, Atee £agem pans ony
> Whereas the marg}na/llyt AP c{d ca9eq Haq} b& nstransferred by

l‘ndcr the provizion of the Admlnlstratlvc

T“lbu'r\al Ac*/u 07,1525 and recgistered in this Tribupal as above.

Writ Petition No,_ - ; The Trlhunal Fiué Fikkd. dakoor
of 193 il 1) AR /{,,;,.{ "2' 1o 198 « The hearing
of the Court of __: y of $he matipa, :

T e ar%ﬁ}qaiggﬁ,,;

of Order dated

If nit aprearance is made

S G 3 AP LK P

on .your behalf by yonp smme

e passed by

PLR Bivs
£

®tha matter will be heard and decided in your absence,

one duly autharised tn Act

and plead on your bghalf

Faca b ot

-é

Given under my hand scal of the Tribunal this

dav nf 1839,

Y //

"'lr‘C""h/ Q

DEPUTY REGISTRAR
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CENTRAL ADMINISTRATIVE TRIBUNAL

e CIRCUIT BENCH LUCKNOW
R e L R g e o
T.A. N0O.849/87(T)
(W.P, NO.4933/81)
Mohd. !318 sppacsepde Applic:ant.
Versus
Union of India (NoRLlY) ececcccesn Respondents, X
214241990 9\

Hon'ble Justice K, Nath, V.Ce.

' Hom'ble Mr, K, Obayya, AsMs

3
1J

Case called, No one is preseat for the applicant,
Notices were issued to the applicant by name as well as to
his counsel by registered post. They are presumed served as

they have not been received bakk,

Shri Arjun Bhargava appearing on behalf of the opposite
parties has filed on application stating that the apolicant
died on 2,3,1985, The relief claimed ia against discharge
from service on 20,9,1981, Imn the circumstances, the case

is disposed of as abated,

sS4/~ Sq/-
A.H. v.c.

// Tme Copy //




Hee ScviNe,y wenr Tt vefe V)
that it wes by way of retrenchment and the same started

from bottom and no pick and choose policy was adopted. ¢ @ /
audHuat- Fee ot cuen Wi facd vefeered 1P ReCopy Vel qud allaoaice af—tia ‘;
o 1’.% 2 ) . e

/ .

v‘“‘"’u a e &y

Taxing into consideration the facts of the case
the interest of justice will be better served if the
operation of the impugned order is suspended. The
order terminating the services of the petitioner which
is contained and referred to in Annexure No.1, to the
writ petition, is suspended tiil further ordersﬁ*“s'

e &
‘\;',k( $I l/

o
VL o=l 2 Y o

JPU/ T. 4. 1982




il The on* vae mgu ULV Ud YUULGEWALT GV ik G0 GRE

(Lueknow Beneh, Luk now
il 7
Civil Mige. Application No,'': of 1935,

in re,
¥rit petition No, 4933 of 181 S
5%
lohd, Reisa. cre eew soe petitdoner E
V& sus
Union of Indie md others ees ODPosite parties,
L Thet the petitioner has challnged his ordsr of

teraination of nis services dated ,0.81 in the abwe noted
wedt petition end this lon'lle (ourt wad pleaseduto suspend
the amdtsxva operation of the terwinstion orda on 7,4,88

26 That the petitioner was ellowed to Join his dutles
on 10,565,863 and he was not paid his salary {rom 210,21
TaDe83

3. That the petitioner died on 2,588y leaviign behim
kg inther mt, Sheljzham wo Abdul Relmen &: his lacal hedr,
4, That the name of the petitioner be sliowed tobe

dek ted and in ive plaee the follsowing words may be allowed
to be subgtituieds-
* Smte Shahjahan aged sbout 60 years widow of Srdi Abdul
Eahmen resident ol 1809 Tekda Azer Beg, nesr Barvod
Ehenegy Luckuow, "

S That in the writ petition wherecver Lthe word “peiitione
er" gecurs mey be sllowed to be mubetith ted by the wrds
" Mphd, Reie decassed n,
6, That after the preyor no, 2 the foliowing prayer may
be allowed to be addeds-
" 2.4 A to 1ssue a writ orde or dirsction in the n'.@.'c.v.u-ink

of mmdmg eommaniins the opiosite priiec to pay the
salary of uond, hals degeased from 21,9,81 10 95,83

T whe pRUld oner «nd i give other benefite which
are availshle to the petitioner due to. tiue death of
her son duing serviee, %

7. That the sppliesnt wes not very well agixinted
wita the proecedings of the writ petition and about the faet
of ite pendmey henes ghe eould mot move the application in

time and the delay in ovinzy this application in the Resex
gireumgtalices is lisble to be @alldolied,




In ‘he Csntral Adminstrative Tribuual Allsnabad
Circuit Bench Luckuow,
C/ /e //70§
Te A 1D, 849 of 1987
(Arising out of W,7,N0,4939 of 1981)
vpid Rals Pwtitioner
Versus

Unicn of Indis Raspondsnt

In the above noted case it is subaitted 2s und-r:-

1. Taat frow tae inguiries wade frow tae records
of tne gdmius tration it is found that thepetitioner of

tie above case disd on 2, 3., 1985,

2o Taat in the circuans tances statsd above ths

petition itself has abated.

waerefore itis prayed tuat the above cass be

dsiuissed,

Luckuow .

dateds: 21, 2,1990 Coun El tiue Respoudents,
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